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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 781/2024

~

In the matter of

Manish Jain Applicant
Versus
UOI & Ors ....Respondent(s)

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE,

[, Sanjay Vatts, Environmental Engineer, Delhi Pollution Control Committee,
3th Floor, Block-B, IT Park, Shastri Park, Delhi- 110053, do hereby solemnly

atfirm and state as under:

- That, I am working as Environmental Engineer, Delhi Pollution Control

Committee and am conversant with the facts of the present case on the basis
of record maintained by Delhi Pollution Control Committee in its ordinary

course,

That the applicant has raised the grievance regarding dumping of domestic
dry and wet garbage, commercial waste/garbage and other types of garbage as
well us debris on the bank of river Yamuna near Pusta Road and its Ghats

hear Wazirabad and Jagatpur village.

. That this Hon'ble Tribunal took up the above referced matter on 02.08.2024

and pleased 1o issue notice to all respondents,

‘That the bank of river Yamuna near Pusta Road and its Ghats near Wazirabad

Mund Jagatpur Village comes under O-Zone within the Jurisdiction of DDA.
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That the Solid Waste Management Rules, 2016 as notified by MoEF&CC
under Environment (Protection) Act, 1986, are applicable across the country.
Rule 15 of Solid Waste Management Rules, 2016 stipulates duties and
responsibilities of local authorities and village Panchayats of census towns

and urban agglomerations.

That answering respondent issued a letter dated 03.03.2025 to DDA, Urban
Development Department-GNCTD, MCD, I&FC, DJB, Delhi Police &
District Magistrate (Central) to take necessary action pertaining to them on
the basis of Judgement dated 13.01.2015 passed by this Hon'ble Tribunal in
O.A. No. 06 /2012 (Manoj Mishra vs GNCTD and Others) and provide action

taken report.

. That, as no action taken report has been received, therefore a reminder letier

was issued on 11.06.2025, Copy of the letters dated 03.03.2025 and
11.06.2025 are enclosed herewith as ANNEXURE-1 (Colly). No response

has been received by any of the Authorities, therefore, an email was issued to

all the authorities required to work on ground on 19.06.2025.

That, in view of the above, the present action taken report may kindly be

taken on record.
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I, the above-named deponent, declare the contents of the present

correct (o the best of my knowl

in the office and nothing material has been concealed therefrom.

09 JuL 2025

Verified at New Delhi on this day of July 2025.
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wsnt us at: httnsfldpccﬁdelh;gout.mcj:;

F. No. DPCC/CMC-VII/OA-T81/2024/NGT/2024 [ 15 5 .~ € Y Dated: pZ~02~PoL2L
To.

1. The Vice Chairman,

¥Jg%¥1i Development Authority, ﬂm'h exy ¥é-| QCa } { -1/

Vikas Sadan, I.N.A., New Delhi- 110023,

2. The Director of Local Bodies,
Urban Development Department,
Govt. of NCT of Delhi,

Oth & 10th fevel, Dethi Secretariat,
1.P. Estate, Delhi~110002

3. The Commissioner (MCD) (North)
4th Floor, Dr. SPM Civic Centre,
Minto Road, Delhi - 110002.

4. The Chief Engineer (Zone-11),
Department of lrrigation & Flood Control,
.M. Bund Office Complex, Shastri N‘agar,
Kishan Kunj, Delhi- 110031,

5. The Chief Executive Officer,
Delhi Jal Board, Varunalaya,
Phase-11, Jhandewalan,
New Deihk 1 10055
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This issues with the approval of the Competen

Encl.: As above
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1. Sh. Dinesh indal,
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without indulgence of fhe olficials either for some consideration a)sr. some élﬁg-‘; kbeé}_}?_f,l
responsibile to protect e Yamuna River) i.e, Ram Ghat, Ka;éghul‘_-}.l‘“mm_a? | habi i of
which are badly alfecting the health of rcs&dc;xt? and surrounding mﬂf“ﬁ E .
Tagatpur village arca, The applicant has also Jaises the ssue of non-imp
chvironmental faws, mare particularly the Air (Pre
(Prevention and Contyol of Pollution) Act,
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am Ghat ete
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cmentation of varioug . .

vention and Control of Pollution) Act, 1981, wagee - o
1974, the Environment (Protection) Act, 1986 which has oo !
1and environment at large, : L
The Hon'ble NGT in the order dated 06.03.2025 has issued following directions ag reproduceq
below -

0. Grievance which hay been raised by the applicant needs to be remediate
atthoriise Hence, we direct qff the concerned respondents to co
apprapriate remedial aclionat the Lround level expeditiously,

7. Liston 10.07.2025.

d by the concerneqd
ordingte gp,f lake

.....

3 per the Solid Waste Management Rules, 9
& management of municipal solid waste are
Lol 'ban%Dcvelnpinmt Local Bodies/ Aut

016, appropriate actions regarding scientific

to be taken by the concern departments ]iké,'
horities, District Magistrate, ete, 3
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3 in O.A. No,
L& Ors”, And vide said judgement the Hon’ble e
horities/departments to impoge penalties w.r.t, dumping of waste . e
. (copy of relevant part of the said judgment i enclosed) :
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